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life, which is deameaning to the con-
science of men. Therefore, 1 say,
Sir, that this matter should be taken
serious note of. 1 demand that this
Commission Report shoulg he
discussed in the two Houses of Parlia-
ment. I think that the Government
should prepare a White Paper and tell
us as to how it is to be done. Gov-
ernment should also considey for the
future, when the Prime Minister
visits a State how much money is 10
be spent. Leave alone their sons,
sons-in-laws, daughters or daughters-
in-law. 1 think, Sir, the Emergency
will not reveaj itself in that form. In
Bihar, on the Prime Minister’s wvisit,
during the period 1971 to 1977, Rs. 17
lakhs were spent—rupees seventeen
lakhs and twenty-one thousand. There
should be some limit to it. We do
not hear of such expenditure in other
countries—in England, in France or
in Italy. They have their own Prime
Ministers. Therefore, 1 say. Discuss
it, lay down certain norms and bring
these norms before the two Houses of
Parliament. We also want security of
the Prime Minister and, for that
matter, of Ministers.

As far as the States are concerned,
well, Sir, T do not think, I hope, that
our generation or no generation
would live to see the phenomenon
like Sanjay Gandhi. I hope so. I hope,
Sir, you would be careful about it,
so that you do not produce such
children. 1 ask you tg be careful . . .
(Interruptions) I am not concerned
with that. I am only concerneq with
laying down standards. How did it
happen? How could it happen? Who
was responsible for that? What hap-
pened to the public funds and others
from the treasury or from public
undertakings . (Interruptions) I
want a thorough discussion on this
subject . (Time bell rings). Sir
we should lay down the norms in this
matter. It seems that some of the
Chiet Ministers, gpecially the Chief
Minister of Karnataka, have not un-
derstood. The Chief Minister of Kar-
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in Andhra Pradesh
nataka has not understood what he |
was doing at that time, because he
happeng to be the Chief Minister now.
Somebody should make him under-
stand, somebody should ask him to
hang his heaq in shame in the Assemb-
ly. Other Chief Ministers should
come forward and apologise to the
nation and ask for its forgiveness. Ii
should be done. The matters should
be tackled . . . (Time bell rings) ... I
am finishing. 1 demang that the
matter should be discussed. T am not
concerned with individuals any more.
It is past. I am concerned with the
standards, some guidelines, for the
future ag to how things should be
handled (Interruptions) .

SHRI ARVIND GANESH KUL-
KARNI. Politicians should follow the
best traditions . (Interruptions)

SHRI BHUPESH GUPTA: [ am
only asking you tg take note of this
for the sake of the future. Past, you
cannot correct in that way. But cer-
tainly learn something from the past.
Prepare safeguards, standards, at least
for the future. Certainly I have no
party i mind,

I do want that the Government
should be seized of the matter. The

Parliament should alsq be seized of
the matter and certain norms and
standards should be defineq and laid

down in the country.

ot Swawata e A FarE
g a % ¥ g wufim % o §

The House then adjourned
for lunch at thirty minutes
past one of the clock.

The House reassembled after lunch
at thirty-one minutes past twg of
the clock, Mr. Chairman in the Chair.
RE. DEMANDS FOR LAYING OF
THE CORRESPONDECE BETWEEN
THE EX-HOME MINISTER AND
THE PRIME MINISTER ON THE

TABLE OF THE HOUSE,

faqer & qar (0 wwemafy fanE) -
ATTER, HWIAH! HEAT &1 AT FS FE |
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99 47 3§ SAwed ¥ F1 I3 F g
ATEA FIAT 9T, N WS W F qTHA
3| HF @ T AT 7 fr oa § ag
Tq5q AT &1 wfgana arew gar §
T & F9< g6 39 Y99 1 IoT @ &
AR g3 3 1 &7 g {F G 7 AT
¥ 39 9 AgEAY I FT G IUEAT
AT W &\ AT, ATGHT FAT G
17 qrdt@ & &Y €9od {9 F AR gH
ART ¥ TW  HEeaqw T &' SSMT,
6 waEr For & FAfaT wwA &7
TATIT |9 &7 SF ATT AT gAA
TF 99 F1 IBIAT AR AT QIsmvg
yu " S W 99 feq agr sofewa
T 1 I gTHT ag A a7 g¥ |

ZATEY |7 wRgEy, agd &Y Sras
£\ WIT FFw ag g fF 9 @ waEn
FAT § T HeAY Y AT Aqqd ag W
St & &g § I 9g I SYFgIT TN
FATER 941 ¥ JH1f0d g7 997 §, 98
99 AT AT §UT §, AIPHAR, 9 TH
q¥ 9T 1 AT g1 § Foms wew
9 3w § Y faaroas  feafa b mfy
&, farwt § «ff sawr fa gor @ "R
™ W AT FV ST GTHT § IH
gfasst Y 8 1 S 9= ¥ WTREy,
Tg qAT S ¥ g dfaHsw WO
9 Y1 {aT g7 e wfats e

¥ SOFT I FE 9 ATEER fRar

ST FHT &, 9 F@ATT H g1 qF g |
Mt Feorw fawar @ A1 ST gfwger aamar
AT § 98 § WY F q9g WA g
A% #gl & gem & g Afgdsa #
T AR F § et & faw g
7 AR I§ FRTER & QFN F fag
FwR Y Fifew Y, 39 Fforw F TR
frar war, wifs oF @t & gw faR
T 4 | F9TT A F qEy & TN 9T
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99 93 FIGE AET 7T AT aF Far
f wa wfawes & farerT &7 sreer #7
T FR g% AR & gafee [ qar
& gua warT wEr o FIROTE g9 &
9@ 97 [ITQRT S AT WX 98 IrEA1 F
4Y f ga% foro o wvd, oF FWwE
w1 fam s oifs st geae F#00
argey, 3R wer fF FTer fafaeed
& faa for grafearat o gAY afeeat
A 9% §IRT G ST GATAT 7T
& AT foram o1 <@T | ATREEAY, AIURT
| g/ ag gl 99 weaRy #
o 9FY §, 3 AL F HEAR H B E |
et av ol & & fF 59 a@ ¥
AT A g | a-TE 7 SHaT g+
g B g w5 w1 s fedim afam
g7, I FUAT FLHIT qT qHT S
T See=R &1 ey § f& foaay
aqg ¥ S9N AW-94 7O qA9T D

AT, gH AT £ F g qelr
ST 3| qeary W HIAT qodeq a5 3 AE
ug IR e oy qfaaraee §
U ST 97T #F gistagter 7 A 7
ST qrEf #1 #Wifew 7 WY fF g owear
TR & | FEqew & fag  »@®
T2 T | FY 47 o T A faear
JIMET | 39 GIA FT AA BT AAF
g AR g9 Fraaf-= 347 F A s 3%
sfafafy & wv # agi 70 33 gu & &
WA FT AT § o 7g Helt A 1 T
faar & ag  #ar foar & s wfama
gl amd & 3 ¥ qme g, fEa
FIT J I8 TEATRT a7 g7 HIT FFE
FRW § IAY TR AGT wAT )
Ug U WA FT gH HEHIT @A E
Fife g smar F wfafafa g1 a3
F% =afrm aTasla w8, B8 SHI
TE-sTERT A€ gl el § fmosEd
frstrarget #7 sime o) g qeT 9e fF
wq gar g fs i
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I 9F-399gTT TF AT T AT
O §XF & gra 57 af FaEy ¥
JEIY T@AT § | NTAAL, Iq T3 -397TT
FY AT TTHY A T@A FY AT JIT-ATT
F827T AT ATGAT FIA T Y A&7 Y
L

sfrae, oofr 9F O Srawfy o
Tt ANIZ 7 | I 7 gera fzar f
gty faQdt e & AT FI7 S g27 F
Far & 3 fasr 7 F 1 vrear fawrr
Fiifr a5 a1 oF wef 9 ferfa dar
g1 wE &, =T FT AT Hivwer & o
HTFET, G99 99, §9 987 § T99 FY
g Qa1 AP A wefar a7 2
& are R Aravaqr aifay 5 gawaq
1 T FT TR Fad @y g
a7 &1 78, aeH1T a7 faey B 7 gaay
P & 1 S avETe AlwAE FT
21T AT &, afg ag fade o #r
HIAF AR HT SFAN Al KA FE
HIT HOA IZRT T AN & T O
fag & 39 Al &1 7 L& F1T FvAr 908,
ar fa<et aw & far |7ar srear @
St g & ag wad aiFT B

goaamEld & Fgy & AArfas
siyam wgs agh Wfer & g faad
fa s 7 % A9TH HAT ¥ HIX 747 GI9
WY #iE 7 ) § Wiy sal adr ar
Fife § TR TAT HT AT W A3
o1 395 faaem 98 F7 aF7 g, It
T JATAT HIT AT ST At 8 &
foaat f oA s afase g T w@rard
Tx WY IAE JOHT aaFA g AR
gg 997 FEAK H T W4T R qare
fadid qoi & f9a¥ 791 9, =499
¥ ag A1 a9 {F 39 937G EH
TS AT T 98T 5. L39T, g AW AL
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WIFTA, IqF AT ATHFT A FT
T FST W qTOY FT IqF TEE F
/=T FCE AT 37 GAT1 F A G5 &
IAF AUF F Terw g | awrn FFaer
ZAT & {ITAT T W AYIT T AT TH
a8 F1 FFTT gy, 97 ofF qvFe T
TTY IV 9T F2 A AE FE AT
FT I AT TG 27 A GO AAR
SAGT 3T JIT KT gHHF F AT & A
FAY T iz et g F 4T
AYHTT FT & | 9 ¢ OF JAT 14,
R T EHHTT AET FAT R AT UEAT FA7
7g AT & fadnelt 77 & o

oIS & TgT9 HeAl IA AFF AT
fa QY & ¥ AqT 4, UF qUAAT IZIA
NF AT T 497 (HAT O7 AT TG0 FAT
qr  fF I7 Frv-are g wiw gAgAr
F T @ &, A1 gy g far faam
TEATIE FIA F BIE TEAT TG W@
Far g w21 fBA7 % I8 /A
FI ST o7 T F FIET ISTT IT AT
T AW AT, WA § wegE el fF
I GEHTY AT AT HiAdr gl gAR
fag faamg za% 1€ weat g & & 2w
qeng #3 | W Area, § A A
YBAT ATFATE-—AIT ATTqIAAGS 2T
&, 9T STAaT Fgar 3—— % 99 OF
o Wi § W 9 T H7 7 (F@r
FIIOT T IAFT ST F47 &, 3@ I5
7! {5 T 81 W 8, A1 g &, fadedy
3T & AIH AT a9 g7 & fag 79
Fare 4y &, a1 A WaT F( T AA &
F fgerard WS FIC T ) FAR
o #i9 &1 AT €, ARG 94 TF
qrEy F $IAT AR 94T 4T g
1 gfafwar arfgx @ 1 T o 7
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TE FET FTC 97 FAT &, 5 FAT &,
FIE TFAT AEN T AT Hiv qg wforer
#F ST 5 37 gAgd v f owm
arf 43 g0 3@ a1 &1 @y @ 9%
AT T, AT F@T FET AT T 7 A
AT, 37 fzar, av 3 @ & yoa
UeT 1 a1 F37 B——afz 78 feafa
TTA §— A1 gRIY forg w7 @7 <EAr
T EA AT A E ? gz oW W
AgT AT, AE FATAT TG 9T qwAT & |
A AT FUAT 337 § MT g9 (Y
ISTAT FTEH 2 AT A9 Y FgAT I
2 % gurr Frf TRt A & fF aar
AT AT IYAT FF g wwey fwAT
wTT 5 g9 09T 70 g5 fagd 39
"I [ FITTAEN § F15 FEATE 30T
g1 1afra & AraF Arsaw & gIF
f T 34T AT 3 fr ga qww A
THY 3147 & AT AT AT, 77 9% 39
FT 12 fora A€y g1 STy, a7 w/AT
¥ ogg 99 A 3EH BT Hiw wa
I FF SA AT g Agragy w7
M GLFKTT & FTFH & FH 57 17 FT
waL s F 1o feafy o aefter #2
oy 3ot fau &% am fass
BCICH)

=t WA grage aest  (fagre) ¢
garafa &Y, qF Ag AT FUIT AW
g o amr wga & g7 I1a § v arfas
Far w10 & % 7 97 91 &1 @ T
g 23w gv. .. Unterruptions)
Y ITFT FA § T@a &, ToH 571 &%
g1 8% g3 g8 & | 71T W ged g |
Al ST-ag aggraT e v @ 7 Far?
gifgT @r 397 48 ! garer F7 a1 99
F1 AR Y T F ) AT FT AAH
fae g & A §, g8 AW ¥ A9
F AW FW § Mt F A1 0@
TTFEIT § THH UF qgT a7 UFA(AH
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e &1 faor or srar & gafag o
957 & T3 1 wAriEw AT &, FrIw
T §, ¥T T § TOF B ? a8 9@
yrfas &1 Tl 7 F A A
T, TS 3T F FEAAT ¥ Ay
9 afwg 3 @ off wgga F &
& 341 arg § fF ga & 3 @are
35T & A gW IIT B 2 ? @A A
SEAT &1 WIHIT I AE @A g,
srgw fafaeze #ul Al war &7 ar @t
ard g1 gadr § | a1z fafaee gt &
FITF g F Fg1 747 § {5 38 9=
zgie g, O fafaed & dta W@
F1T &, TOFT g TfwE Srier W ad
@ aFy §-—% g9 gaad § agr
g1 gwar g1 w9 AU =g § F
Word W W F qra g | B qGARAr §
HIT ITH AT FT F(fAC AT IF G%
agg 31 fw wadne 1 wfusc § 5
gfsa® gzt ¥ 4ar 4 FT gAA

g ? 1 3z ux feqqa g g1 qFal
¥, #nifx ag arq wa afsas aF ==
wE & ofsws ¥ 95 FTFE I A8
&1 qF Fg qH FFEAGT g, A Al
Trear Y ST ¥ HIT ard v § qrera fkar
ar 71T § gagar § gank fag o 39T
& gegty ot fzar &1 9% agg el
FIT [ATH FiAe, Twg dger 9T
FIHRTT AT T 7 Fg7 747 § for qfsas
geWe | AT3de Fz®e &I F@ TG
ady &, g o ofsas dewE #
Fgdl § 5 ufews devee § o dx
F1, T AIHA KT AN ATHY TERX |
gfsst® FT 5qH 17 AT, ITH FD7
Fdl I W AW FEY &, wheAw
I FT a1 2T & ) 2w ofy ofews
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gerre ¥ w2 §) Ay fwT Far ard g,
4 ST 1T ZTAE § | 3T WIAT F AT
qzfaz %3, 37 9T 339 FUEY, IF &

- gt afwz & wrigw fafreze #7r

fazst %Y AR #r aTw § @ 96
g ar aff @ ary §° WAL wAT
g Sy qY 9F wEqr g1 oS
FEA FT TF GAAT T AT | ATFT 7AT
adl FAJT@W—-g  Fa@ S8,
3 fa7 aF g q¥ wa7 4& d57)
ST 7 Ay ot v &, 7 Oret ardt
FE, T GG qrE #OF ) ST
o q°T mre JiEr § war fergear
F wfafafa @w o7 w5 ofsas & g @
g9 aIq FITT &, I IT ¥ ZIE
¥ T g1 39 qE ¥ a5
FT JAT FAT ATq~~FH FT IgT IFATH
gt A wg fr fegdt Jazda wy @
X ST &1 9ATET ¥ 39T § ;AT a3
fradY gtz & qaF § 32 FW
Frarar & ; %% 1 QSAF FF 7T
ST g1 AZ AATF T 04T &, THA
59 g% ¥ g 91 grar & 7 qfas
®T F0 F1 AN v &, fagya #9%
7t wAE frar soar ? § grq g oft
FEAT ;AT FEET T A AW
2 faaym ? fawde wiw 7 grog
W gar & 7 ag o, § gAwar g, a8
Fg w1 T qrEt w1 3w A8 OF gw
gHET F1 qE FAT IT | A3 FIA
FTHR F1 AR g F1 47 FT =770
T S A w3 R ogrew =
I 4T F A/ F5 7 &0 g9 A
TET I &7 A1 £ KAT BT ST |
Ug ATST AT I3 GIT gAT &, Al sq
F AT AT FITC | AT GHI
FTAET W AT KA FY AT |
39 fo7 ot g1 @ 91 fF fF qaeEe
F1 3@ 9T AT gtz AT =ifge o
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gg 91q AT F a1z, fqArw & 19
TEAHE FT AT AIEFS G471 ¢ T 9 A&l
sy | & gAr@ T @Far § v
&g g S AW SAETa g1 WA
g T 3F AL B 1 AW SAAT
eIy &, T FIF &\ A 7H 74T T
g 1 gt afaF aEwd | a9
790 AN g | AafFT I ¥ 98 41
EACTIG A O S -t A Gl o [
FY 3GAT AMGET | AT TT § AT AT
gAY | g3 uTSH &< fEar W T9y
7T g 91 TF FEATTE JIT g | AT
g FE 43 WX g wgt gEAT AW
a% SA USHA HT 7, T A1 A4 T340
Fa% F1 feggz QA a3 1 TR
qIAY FT GT FAT GAT | TG ATTAT
g4 T ATET | AR & FW F
FJAM | AZUFGISTE | T Taad2
w FH E 1 TH F Ffy AT
GANT FIE T FA AW FarA
IR | wY AT BT ACHY AR
IBTT TR AT FAT AT AIE
I5TY FEAN | KA gH IT AT gErsd
YT FAT 98 g FT 981 & | /X
FAT A0 FFAT IR § o ZIT
S@ A 98 S A B AF FY ATET
g3 F o g3 JE A 9y
FitF agt 9T @1 afswx w1 faaqy
JAJT &L T AT FT FATATEE &
ag A1qA AT AT | qTw T
fAFTAT AT &, IO MEATHT ST 7 I
gaR fag ¥ sirA AR goae fual
J o gaTe faar § 99 w3 A fa=”
ST | T A WA FHSE o
SHE LS COE 3 1 M i B
Fd A1 WY F KA WEE G
AT | I F A1 AT SR AT I

FT H H AT FT AT F qIT FIH[AIE

F09 F fao Jarx g, afea fadey 1o
FT AN FY UF TF ATAF TG T qFA

3 3 maiwe |1 s 9 a”
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a1z AT AMEU | FTSF #T A A
F7 9% Fo| TGN T F1H 99 q 37
g aFar § | ag o afsas F1 Wte
FWIE | SN ST FI AATHT g |
oY & geae fEwar g ag & gw A
qIy § | g7 AN W gy & 1 grag
FWFE & far wg g 1 q w9 A
JEI BT | AT FIWT 50 @S, 75
qwEE AFT I & | 9HAEr ;T FV
FIq # 7 g W E | a1 39 F @l
ST WX 39 ara q¥ 32 femnr & f{=me
frar Stra 1 @g A 1 T fAw
THAT & 1 TF gEe A e w
Nl 7 ITMAT § WX g9 WY 9T 99
FOa g a9 AT g g faw qFar
¥ =g g AT fa=re #R, TEAHT Y
g T faae 3 AT F1E w7 A&
¥ sy fawrer ST

SHRI BHUPESH GUPTA (West
Bengal): Sir, again, we are back to
this subject which is pending before
you, before the House and, if I may
say so, before the country also now.
The subject is very simple, that the
correspondence between the Prime
Minister and the former Home Min-
ister be laid on the Table of the
House. This issue has been dis-
cussed with you, Sir, by the opposi-
tion leaders in the presence of the
Government. The views of all the
opposition parties are well known to
you. Whatever may be our different
views of dealing with it, we are all
agreed, the opposition parties, without
exception, that the correspondence
in question should be laid on the
Table of the House. You are no doubt
aware that the opposition today is in
an overwhelming majority in this
House. Therefore, I take it that you
have drawn the necessary inference
that an overwhelming majority of the
House wishes that the correspondence
should be laig on the Table of the
House. Your position comes in
individually as the Chairman, natu-
rally guided by the rules, but the
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Chairman functions as the voice of the
House. The Chair leads the House, but
it listeng to the House and when the
demand is reasonable and is backed
by an overwhelming majority the
Chair accepts that demand. This is the
tradition. Otherwise, Sir, the Chair
or the office of the Chairman would be
pitting itself against the House itself,
namely the majority of the House.
Such a situation should be avoided
and I think, the responsibility of the
Government in this matter is very
very great. If anybody is accused of
holding the proceedings of the House
to ransom, well I must say that in
this larger context of things, the res-
ponsibility will rest on the shoulders
of the Government. I make it abso-
lutely clear that § am for the conduct
of the House. I am against the pro-
ceedings of the House being held up.
I have my viewpoints which may or
may not be shareq by other colleagues
in the opposition, but at the same
time, how can I accept the position
that a small minority in the House,
not even one-third of the House
perhaps, must have the right of
vetoing the will of the overwhelm-
ing majority of the House? I cannot
accept that proposition. The other
day I read in the newspaper that the
Prime Minister himself had said in
some other context that although he
was in favour of the election of the
office bearers of the ruling Parlia-
mentary Party being held imme.
diately, he would submit, despite all
hig wishes, to the will of the majority
of the Party. And that is why we are
told the election hag been postponed—
the election of the office bearers of
the Janata Parliamentary Parly—
till May next year. If, Sir, the
Prime Minister of the country, as a
leader of the party in power could
show such resilience and accommoda-
tion in dealing with the members of
his party, does it not stand to
reason that he showed the same, if
not greater, resilience, accommoda-
tion ang understanding in dealing
with one of the two Houses of

Parliament, dealing with the Rajya
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Sabha in this case in particular?
Assuming that he has a strong vie\_v
on it, should he not submit in this
case, as a public man, as the FPrime
Minister of the couniry who occupies
the key position in the context of the
functioning of the democratic institu-
tion, the very clearly, persistently and
logically  expressed will of the
majority of the House? This I would
like to know from you. Now, Sir, on
what grounds is the view of the ma-
jority of this House going to be re-
jected by the Prime Minister? First
of all he cannot do so. Secondly, on
what moral grounds can he do z0?
Are we making an unreasonable de-
mand? Are we saying something
unheard of in a parliamentary
democracy? Are we asking him to
behave as the bull in a China shop
in functioning the Cabinet system of
the Government? Nothing of 1ihe
kind. What we have agked is that
the correspondence between him—a
specific set of correspondence, not all
the correspondence—and the Home
Minister, involving a thirq party who
occupies ng position in the Govern-
ment, should be laid on the Table of
the House. Sir, is it an unreasonable
demand? I thought upon it again and
again. I have given my thought to
it. I have very carefully studied the
Prime Minister’s statement because it
deserves to be carefully studied
before we open our mouth on the sub-
ject. His main contention is that he
would like the indulgence of the
House to abide by the set normg of
the functioning of the Cabinet on
correspondence and so on. May I say,
are we asking for some thing which
is a violation of these norms? Then
I would not ask for it.

Now, Sir, what is the norm involv-
ed here? First of all, Sir, these are
not classified documents covered by
the rules of secrecy. Even so, you
have the power to ask. As you know,
in some Parliaments even classified
documenty are some times made
known, should the Parliament desire.

[RAJYA SABHA]
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Parliaments are sovereign—most cer-
tainly—in respect of the classified
documents also. Unless iy is so, thcre
will not be sovereignty of Parliament.
Therefore, Sir, we ane not asking for
the presentation of classified docu-
ments. Neither has the Prime Min-
ister claimed—and rightly so—that
this correspondence is a classified
correspondence. So that is ruled out.

Sir, the Prime Minister is bound—
and so are his colleagues—by the oath
of office and oath of secrecy. Does he
claim the protection that this is
covered by the oath of secrecy? He
cannot. He would not. (onstitution
would not permit it. Therefore, Sir,
it does not falj] within the category of
oath of secrecy either. That too is
gone. Therefore, we are not asking
him tg violate that rule. What ig it
we are asking for? Not general cor-
respondence, Sir, over those 26 years
or 27 years of this Parliament, how
many times have we Members of
Parliament askeq the Governrment to
produce correspondence between the
Ministers? How many times? Ten
times? Not even ten times. This is
not our habit in Parliament. ‘We are
responsible people. Some of them
have been either irresponsible or res-
ponsible by having been Ministers
also. I do not know .

SHRI BHOLA PASWAN SHAS-
TRI: We were responsible.

SHRI BHUPESH GUPTA: They
can say. Now how many times have
we asked? It has been—] quite re-
call—only on one or two oceasions
during my career here, which is the
career of the Rajya Sabha beginn.
ing. We have not asked, It is
not our habit. It is not their habit
also to ask for laying of correspon-
dence. My {riend, Shri Kamlapati
Tripathi, said it is not a love letter.
Yes, unfortunately, it is not a love
letter. If it were a love letter, T am
sure many in the Janata Party— cer-
tainly Mr. Biju Patnaik—would have
asked for laying it on the Table of
the House because there are some
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Now, Sir, that ig not the point.

The point is whether we can

ask what the correspondence

is. The Home Minister has
brought to the notice of the Prime
Minister certain allegations—and it is
done by the Home Minister himself—
against the son of the Prime Minister
or somebody else. I do not know
what they are. What is there? Why
can’t it be laid on the Table of the
House? What is the difficulty in it?
Is it just because the Prime Minisier’s
son ig involved? Suppose it is Bhupesh
Gupta’s son (Interruptions)
Well, I do not have a son. (Interrup-
tions) Mr. Piloo Mody, have you got
a son?...(Interruptions) Well, even
being married you do not have a son.
It is not a credit on your part.

16y

SHRI PILOO MODY (Gujarat); It
is one of my greatest qualifications.

SHRI BHUPESH GUPTA: Take
any citizen of India, for instance.
Certain corresepondence relates to
charges against him. What is there
about it? Why should it not be placed
on the Table of the House. Sir, here
iwo Ministers are sitting, Mr. Shanti
Bhushan and Mr. Advani. Supbose
Mr. Shanti Bhushan  writes to
Mr. Advani saying, “I have got some
allegations about your son”—assum-
ing he has got a son. “Your son is
indulging in eve-teasing near the
Delhi University. You should take
some action, May I ask the Commis-
sioner of Delhi Police to take some
action?” Mr. Advani does not reply
to this letter or he says, Prima facie
the allegations are not true,” Then
Mr. Shanti Bhushan again says, “1 am
not  satisfied. They should be
inquireq into by the Police Com-
missioner.” Then Mr. Shanti Bhushan
tells the people, tells the girls and
others, “I have told Mr. Advani to do
something about it. I have written to
him but Mr, Advani said ‘No’. “Then
if I come here and say, “In the
interests of law ang order and honour
of our girls and to prevent eve-teas-
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ing near the Delhi University, may
I have the corresepondence laid on
the Table of the House?” So as to find
out whether Mr. Advani is right or
Mr. Shantj Bhushan 15 rfght, What
crime am I committing by asking for
it? What public interest is involved
if the correspondence is laid on the
Table of the House?

170

Now, Sir, there are some corruption
charges. Whether they are right or
wrong, I do not now. It is said. One
says, “Yes, it justifies on inquiry or
looking into or some kind of action.”
The other says, “No.” One Minister
would have perhaps made it known
to the press had not the patch-work
been done. We have heard
Mr. Charan Singh himself. Now he
says give it to us because he has
divulged it. Who has divulgeq it?
Mr. Morarji Desai himself has said
that the charges are false. He did
not keep quiet. He said the charges
are false and, therefore, “I am not
giving anything.” May we not know,
by looking at the gorreespondence,
whether the judgment of the Prime
Minister, who is supposed to be res-
ponsible to the House, ig a correct,
warranted; may we not know, by
looking at the correspondence, whe-

ther what Mr. Charan Singh has
brought to his notice are prime
facie valid enough to warrant

some action on them, whatever they
are? Must not Parliament know what
they are? What a strange thing! When
the Home Minister and the Prime
Minister of the country are in open,
public dispute and controversy over a
matter of thig kind, why should it
not come into the picture straightway
in Parliament? And this Parliament is
sought to be kept out of it.

Sir, Mr, Morarji Desai says thig is a
democracy and he believes in parla-
mentary democracy, Can you imagine
such a thing happening in the House
of Commong and being tolerated even
for ten minutes? Somebody sleeps
with somebody—whether it ig pro-
fumo or not—and the moment it has
come to be known, the whole House
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is seized of it, Ministers think of re-
signing, the Prime Minister almost

goes into exile. Such things
happen in that country. But
here the Prime Minister =says,

“No, I am not going to do it
Why? Why this hide and seek? From
this, one may draw a presumption
even that the Prime Minister, even
when the facts of the case are
brought to his notice, would not like
it to be known. This is another
point. Then, Sir, the present Prime
Minister should be the last person to
take this attitude—I am very sorry
to say—because, Sir, Mr. Morarji
Desai is an elderly statesman and a
politician; and he calls himself a
Gandhi-ite. We are not supposed to
be Gandhi-ites. I do not wish to a
Gandhian—never have 1 been one.
We are mortals, men of common
clay, not living on high altitudes.
Sir, before the Emergency, when the
matter of the Pondicherry licence
came up, Mr. Morarji Desai felt so
strongly that he said that he would
lead a dharna in the Lok Sabha to
force laying on thie Table of the
House. What? Not Home Minister’s
letters to the Prime Minister, but only
a CBI Inspector’s report to the Home
Minister. Sir, if that is so, if Mr.
Morarji Desai could go into action
of a dharna with the entire Opposition
to impress upon the Government that
a CBI report, which is a confidential
letter about another Minister—involv-
ing the Home Minister and another
Minister—should be laid on the Table
of the House, and if in that situation
even Prime Minister Indira Gandhi,
with her brute majority in both the
Houses of Parliament was compelled
to lay it before you, Sir, in your
Chamber, how is it that the same
Morarji Desai, instead of going by
his token, would now say that he
would not lay on the Table of the
House the correspondence which is
not from the CBI but to him, the
Prime Minister, from the Home
Minister, involving not a Minister
but an individual? Sir, I leave it to
You to judge. Still some people are
living high up.
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We have had enough of one
son during the Emergency. Must
we have another son  about
whom the law does not operate in
the same manner as it is operating
in respect of others? That is what 1
should like to know. Sir, suppose
there were some correspondence
about Mr. G. D. Birla, about some
Foreign Minister involving a ques-
tion of foreign policy, and you
thought it right it would have come
to the House. Why is it not coming
to it? What immunity is there? They
are not persons who enjoy some
immunity. Sir, we know that even
the foreigh correspandence between
two Ministers is laid when the na-
tional interest demands it. Other
types of correspondence are laid on
the Table of the House. Correspon-
dence between the Prime Minigter
and the citizens and other Ministers
and citizens are revealed to the
House. Why is it not so in this case?
I cannot at all understand it.

Sir, I have been profoundly shock-
ed by Mr. Morarji Desai’'s remark
when he said, “Look, the Lokpal Bill
is coming. You can go to the Lokpal.”
First of all, it is a Bill which has not
yet been passed. Secondly, why
should we go to the Lokpal? I was
shocked and felt aghast that the Prime
Minister of the country could say
this thing to the Members of Parlia-
ment standing in the House of Par-
liament. Why should we go to the
Lokpal? If we have to deal with
the Ministers and the Prime Minister,
we would deal with them on the floor
of the House. If we have to go to
the Lokpal, it would be a sad
day for our democracy. In that case,
better wind up our parliamentary
institution. Should we stand, as if in
a court of law, before the Lok Pal?
Is the Lok Pal meant for that? Is the
Prime Minjster appointing the Lok
Pal to go after the M.Ps? Under the
earlier Bill, officers were to be cover-
ed, not the MPs. But Mr. Morarji
Desai has exempted the officers and
put in the MPs under the jurisdic-
tion of the Lok Pal. Now he says
that we should go to the Lok Pal
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This is adding insult to injury. This
is not the language of parliamentary
democracy. The Prime Minister of
the country is accountable to the
Houses of Parliament. This is not
the way a democrat should speak in
a parliamentary democracy. There-
fore, Sir, all his arguments are wrong.
There is nothing in them except his
superlative arrogance that the corres-
pondence will not be laid on the
Table of the House. We saw in all
humility, the Prime Minister rejecting
that. It defies wisdom, it defies public
standard, it defies commonsense and
it is intended to cover up certain re-
lations between the two Ministers and
perhaps among' some of their rela-
tions.

As T said, I want all the correspon-
dence. I know for a fact that certain
correspondence has been received by
Mr. Morarji Desai from Mr. Saxena,
Uttar Pradesh MLA, making allega-
tions against Mr. Charan Singh. That
should also come. I have seen that
letter. All should come. Why ore
you hiding?

Now, Sir, are we here to wait till
the Janata Party has settled its in-
ternal quarrel, till there are more
meetings between Mr. Morarji Desui
and Mr. Charan Singh and till the
correspondence is ‘stolen’ from the
file, because we have seen that a
symbol correspondence was with-
drawn from the filee What is the
guarantee that this present corres-
pondence will not be withdrawn from
the file in the manner in which the
‘election correspondence was with-
drawn from the Election Commis-
sioner’s file? Tell us. Will you
take into custody those files till Mr.
Morarji Desai decides about them?
Secondly, Sir, we may be told that
the correspondence has been lost. We
may be told that the correspondence
has been stolen, that a burglar enter-
ed the office to steal something but
stole the correspondence. All these
things we may hear. Then we will
be totally helpless. Therefore, I say
that the matter should be allowed to
go that way.
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The Leader of the House is there I
am not asking him to do anything.
Well, those who were sitting on the
Opposition Benches are sitting now on
the Treasury Benches and vice versa,
and were taking the opposite positions
of those they are taking now. A won-
derful drama, we are in,

We all went to your Chamber to
scrutinise the correspondence, the
CBI report, which was given under
pressure of the Members of Parlia-
ment, in both the Houses. We went
through them, we studied them and
we made notes of them. Butf now the
secret correspondence between the
two great men, No. 1 and No. 2 of
the country—who made them No. 1
and No. 2, I do not know—cannot be
seen by us even in your room. What
has happened? Are we to wait fer
30 years till we see them in the na-
tional archives when they will be
released? I would like fo  know.
Therefore, Sir, you come into the
picture. I will not bring the Leader
of the House in. The Leader is a
party, being a member of the Govern-~
ment and  on such occasins, the
Leader, despite his or her wish, can-
not play very much of a part. Mr,
Advani, I know, would like to give
some argument because he has to give
some argument, but really he has no
argument because I am sure in 1974
he would have not only accepted all
my arguments but he would have per-
haps treated me to ice-cream or good
food for giving these arguments.
Today he will not accept them; I
know he will not accept them.

SHRI PILOO MODY: But the ice-
cream is still available,

SHRI BHUPESH GUPTA: But then
the rules of the game are rules of
the game. Emergency cannot be dis-
mantled in one place and be imposed
in another place. One son cannot be
replaced by another son. One set of
arrogance and conceit cannot be re-
placed by another set of arroganca
and conceit. We want all of these to
go. We want to write on a clean
‘slate. Will you, Sir, begin to write
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on a clean slate? Therefore, may I
suggest to you, do not embarrass us
any more. But before I suggest, [
know our friends feel very strongly.
They feel very sirongly about this
correspondence. Some of them felt
very strongly against the correspon-
dence in the Pondicherry case being
laid on the Table of the House. Now
they feel very strongly about this
correspondence. We share their feel-
ings fully. Sir, their feelings are
justified. If it is unjustified, I would
not be supporting it. Sir, I would
not be one to get up here in Parlia-
ment on an issue like this to suggest
something which violates the norms
and standards of parliamentary demo-
cracy or of Cabinet functioning, I
will not do it. Now I will appeal to
them that we may conduct the pro-
ceedings of the House. There are
many other ways of impressing upon
the Government and we are, if I may
use a bad expression, in a position of
strength. Why can’t we, for example,
pass a resolution, with your permis-
sion, Sir, that the Prime Minister be
directed to lay on the Table of the
House the correspondence between
him and the Home Minister regarding
certain matters which had Deen
brought to your notice? Let the reso-
lution be taken up. If it is rejected,
we lose. If it is not rejected or if it
is passed, we will hope that Mr,
Morarji Desai who is respecting the
small democracy in his party, will
respect the larger democracy of Par-
liament. That can be done., T think
we can go like that instead of ob-
structing. Sir, you should help. Now,
you can, of course, say that you will
not take this step of admitting the
resolution if you have any of oppor-
tunity of getting yourself satisfied.
Perhaps you would ask the Govern-
ment to bring this correspondence to
your chamber, you would look at it
and in your goodness, call ug to look
at it and then you would say “See
the correspondence and decide after
looking at it whether you really want
it to be laid on the Table of the
House”. We can discuss these things
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there. 1 am not suggesting it, but
this is one course. In fact, I would
Tke it to be brought straightway and
put on the Table of the House. That
would be a saner and more forth-
right course. But you cannot compel
the Government. That way you can-
not compel the Government. But you
are not that helpless. Under the
rules they would be entitled to
move—] am not going to move the
resolution—a resolution directing the
Prime Minister to lay the correspon-
dence on the Table of the House.
Tell me, Sir, under what rule, on
what grounds, you are going to reject
permission for the resolution?

SHRI ANANT PRASAD SHARMA
(Bihar): The resolution is already
tabled.

SHRI BHUPESH GUPTA- My
friends are very active. So till we
discuss it, let us proceed. This wezk
sometime it can be taken up. You
fix a time-limit. 1 am sure you will
admit it. Meanwhile, let us go on
with the proceedings of the House.
Meanwhile, we go ahead with the
proceedings of the House, with the
Visva Bharati Bill. All of you, please,
remain for the Visva Bharati Bill be-
cause we have to move some amend-
ments and pass them and then allow
the Bill as amended. So, please do
not go. This will be a good demons-
tration of our majority also when we
force some amendment on the Gov-
ernment and change the Bill. There-
fore, before I sit down, I implore on
all those who matter that it is in the
interests of Parliament in the inter-
ests of the public, that those letters
are laid on the Table of the House,
If the charges are false, well, as Mr.
Morarji Desai had said, he will have
only stood vindicated by laying them
on the Table of the House. If what
Mr. Morarji Desai says is wrong, then
we will have been vindicated by
rendering a service to the nation be-
cause we are giving a chance to the
nation to consider as to how this is
to be dealt with. As far as Mr.
Charan Singh is concerned, I do not
wish to say anything. I said before,
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I do not lean on his shoulders. He
says one thing now, another thing to-
morrow and yet another thing the
day after. I do not lean on his
shoulders—of one who was at the
Prime Minister’s throat so long but
suddenly goes ta hug the Prime
Minister in his house. I do not know
what kind of a funny game is going
on. It looks as if we are going back
to the days of monarchy when the
pretenders to the throne were dis-
cussing among themselves as to how
the throne should be shared. Therefore,
I would not rely on him. Prume facie
I would not accept Mr. Charan
Singh’s charges. But he has done it
ag a Home Minister of the country.
And when he did that as a Home
Minister of the country, something
bas to be done about it. I am con-
cerned with the office of the Home
Minister, not the man Charan Singh.
I am not concerned with him. I am
concerned with the office of the
Frime Minister, not the father of a
sen. I am concerned with the siatus
and standing of Parliament in  the
country, not a few individuals here
having certain feelings over a matter.
Therefore, I think it is a challenge
Irefore the Rajya Sabha. Rarely has
a challenge of this type come before
this House and I do hope we would
rise equal to the occasion, not in
the narrow partisan interests, cer-
tainly not in per3onal or group
interests, but in the larger interests
of parliamentary institutions and
democracy, having regard to the
bitter experience we have gone
through in the recent period. Let
us not denigrate, subvert, weaken,
undermine thig institution, wittingly
or unwittingly. Therfore, 1 beg
of youy to give your direction, Sir.
If you are not in a position to give
a direction, then accept that Resolu-
tion. If you think you can still ex-
plore the possibility, then, call again
the leadens of the opposition parties
and Members of the Government in
vour room and share your wisdom
with them, your ideas with them, so
that a solution is found. But no solu-
t:on would be found if the corres-
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pondence is locked up in Mr. Morar)i
Desai’s locker. A solution can be
found on the basis of yielding +to
the will of the majority of thiz House
which is just, which is honourable,
which is in public interest, which
has every logic behind it, including
ire convention, usage, tradition, of
this House, and what is called, rules
of parliamentary behaviour and fun-
ction.

SHRI VISWANATHA MENON
(Kerala): Sir, I generally endorse the
sentiments expressed by the other
opposition leaders. It 1s high time
this controversy was put an end to.
Sentiment and the question of pres-
tige are not an important factor in a
cemocracy. The Government can
afford to be more flexible in  the
circumstances which have been dis-
cussed and when various Members
have expressed their opinion on the
issue. My humble submissions is
that there is nothing wrong in plac-
ing all these papers on the Table
of the House and by reading these
papers nothing is going to be lost.
Why then stand on this kind of false
Lrestige? 1 call it false prestige.
This kind of adamant attitude of the
Prime Minister of really—I am sorry
lo say—deplorable. It is high time
for the Chair to intervene. | do
not agree with my friends on the
issue of stopping the proceedings and
al] that. I want the proceedings to
go on. If it comes to such a stage,
it w1l be a very sad day for this
country.

I remember Mr. Advani, Leader
of the House, sitting on that side. I
was sitting behind him. We were
together and one on the question of
Tul Mohan Ram issue. On the Pondi-
cherry issue we all opposition mem-
bers took up a united stand. Simply
because he has now become a Minister
1 do not understand why he is chang-
g his stand. If he is a democrat
and if he believes in democracy, he
chould come forward and say: We
will place it before the House. What
is wrong in that? Let the people
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decide. Why stand on prestige? In
the case of an individual like Shn
Bhupesh Gupta or myself, I can
understand personal prestige. But
the Prime Minister of a country
should be more flexible. He must
be more magnanimous and more
sceommodative. My  humble  sub-

mission, therefore, is that there is no
other go. You must place these docu-
ments on the table of the Houze.

SHRI PILOO MODY: Mr. Chair-
man, I only take this opportunity of
speaking because of the reasonable-
ness of the debate that has gone on.
1 have heard very attentively all the
words—some of wisdom and some of
argument—that have been spoken to
bring about a certain event, namely,
the laying of certain letters on the
table of the House, which has been
the demand of all the opposition
members for the last few days.

Sir, I do not think that I need to
establish my credibility as an oppo-
sition man either in this House or in
the country. For t{en years my sym-
pathies have always been with the
opposition and sometimes sneaking-
ly even today I very much wish that
I could alter my form and get back
on to those benches.

(Interruptions)

Sir, after all, Parliament is created
for the opposition and without oppo-
sition there is no Parliament. This
is what I got fed up of trying to ex-
plain to Mrs. Gandhi for ten years.
In the entire structure of democracy
why is Parliament necessary? It ig
niecessary only for the voice of dis~
sent that emerges from the other side,
I am sure the Ministers don’t wel-
come Parliament. They would like
to go about their own work and do
the work in their Ministries without
any let or hindrance from Parliament,
And I am sure those on the Treasury
Benches, who sit behind the Ministers
—as these gentlemen know for many
years—must find Parliament a crash-
ing bore. Therefore, I say Parlia-
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ment is created for the opposition.
But, Sir, the very institution of Par-
liament belongs very precisely to
a system called democracy and it 13
the norms of democracy which  has
made this Parliament gvailable to the
opposition. That has to be respected
in all its many facets and spheres.
When we work a Cabine{ system as
we are doing in this couniry and when
we also work a system of joint res-
ponsibility that goes with the Cabinet
system, there are certain norms of
Lehaviour which I genuinely feel
cannot be trespassed. Sir, a parallel
has been drawn—I know it, Sir,
tecause I wag very much involved—
petween this incident and the Tul-

mohan Ram case in the Lok Sabha,

in this Parliament  which came up
some time back, whenever it took
place. Sir, I do not see the parailel.
(Interruptions) Sir, I do not see the
parallel,

SHRI SHYAM LAL YADAV (Uttar
Pradesh): How it is?

(Interruptions)

SHRI PILOO MODY: Please allow
me; I have allowed you. (Interrup-
tions) Sir, I do not see the parallel
quite genuinely and honestly because,
in one case, it was a report which
v/as promised to us, information that
was promised to us on the Aoor of
the House, information which was
available to the Government, but
was not allowed to us, because we
siuspected at that time that it con-
tained certain things that might go
against the Government. Neverthe-
less, it was a report of the Govern-
ment, of the CBI and it did not in-~
fringe on any one of the facets with-
out which a wholesome democracy
cannot grow. Sir, the day the joint
responsibility of the Cabinet fails,
the day when one Minister will not
be able to have faith and confidence
in another Minister, the day, Sir...

(Interruptions)

SHRI ANANT PRASAD SHARMA:
Let them have it.

(Interruptions)

.

i
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SHRI PILOO MODY: Why are you
so childish? Don’t I know what 7 am
saying and don’t I know the back-
ground in which I am saying it?
(Interruptions) Why are you 3¢
c¢hildich? It is because, Sir, I think
they are new to being an Opbposition
and that is why they like to tom-tom
around. Over the years, I am hoping
they would become mature.

Sir, the day this principle is not
followed and this confidence preaks,
you -‘will find that our democracy will
become feable, will not function, and
Parliament itself will lose its lusture.
Everybody knows that there ig some
difference.

SHR] ANANT PRASAD SHARMA:
Everybody knows it,

SHR] PILOO MODY: Now, 1 will
come to what Mr. Sharma says.
Everybody knows it. There are some
differences of opinion. But there is
nothing new about it

SOME HON. MEMBERS: What
about the charges of corruption?

SHRI SHYAM LAL YADAV: What
about the charges of corruption?
(Interruptions)
SHRI PILOO MODY: On a subject

like this, 1T would like to have my
say; otherwise, I will sit down.

SHRI BHUPESH GUPTA: Sir, Mr.
Piloo Mody iz an overgrown child,

. now in the cradle of power, and he

should be allowed to speak.

SHRI PILOO MODY: Mr. Chair-
man, Sir, everybody knows—and
everybody knows the reasons also—
that this is a historical event that
cannot be wished away or washed
away. It is an event which will take
time to mature and, therefore, if
there is anything of what ig suspect-
ed, namely, some difference of opi-
nion on thig subject, then, Sir, I think
that in the interest of democracy,
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the gentlemen on the other side
should be concerned about it instead
of trying to aggravate it. (Interrup-
tions). 1 am now asking you to have
a higher concern for democracy than
your loyalty to your party. Natural-
ly, it will make you behave at this
time like this. But 1 do not expect
any better. But, Sir, when one of my
Dear friends, Shri Bhupesh Gupta,
whose wisdom ig almost entangled with
the wisdom of the Rajya Sabha itself
and who has claimed it a little ear-
lier, talks about the majority and
introduced the principle of majority
in his argument, in this argument I
am rather shocked. We have a majo-
rity in the other House. The majo-
rity denies the minority over there
and over here the Opposition is in a
majority and, therefore, the minority
cannot deny the majority over here.
That doeg not make sense because the
majority of the Opposition in the
Rajya Sabha, Sir, is an anomaly of
our Constitution. (Interruptions). It
ijs a weakness in our democratic
system,

SHR1 ANANT PRASAD SHARMA:
Change that then.

SHRI PILOO MODY: 1t is a weak-
ness in our democratic system which
we all know

(Interruptions)

SHRI K. K. MADHAVAN (Kerala):
Sir, it is a disrespect to the Consti-
tution.

(Interruptions)

SHRI PILOO MODY: I don’t think
so. Sir, this is something which, as
we all know, will be rectified over
a period of time. As a Imeasure of
continuity it might be a desirable
thing; as a matter of actual function-
ing, it has certain weaknesses.

Then, my friend Shri Bhupesh
Gupta talked about these ‘love letters’
which he felt you all want to read.
Then, he named one of my colleagues
here and said that he would want to
know what happened in the ‘love
letters’. Sir, I would request Shri
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Bhupesh Gupta as well as his collea-
gue and everybody else in the Oppo-
sition to have a little more delicacy
and a little more sensitivity, and to
allow ‘love letters’ to remain private
and not be brought out in the open,
so that they could indulge in what
may be called an indoor orgy. This
is precisely my appeal to my friends.
They are all my friends. I am known
to them for years. We may sit on
the same benches again. Sir, Parlia-
ment is a lovely institution. When
we were in the Opposition at one
time, and we might be again in the
Opposition at a future date...

SOME HON. MEMBERS: Very
soon. .. .
(Interruptions)

SHRI PILOO MODY: They mght
be in the same uncomfortable posi-
tinn as the treasury benches again.
This is the essence of Parliament.
Parliament must go on. And what-
ever demands that are made by the
Opposition must not infringe on one
of the fundamental...

(Interruptions)

SHRI ANANT RAM SHARMA:
Why didn’t you advise Morarji Desai
at that time?

SHRI PILOO MODY: I am advis-
ing you at the moment... (Interrup-
tions) Don’t you understand that I
am advising you, I am appealing to
you as a friend, to understand what
you are asking today? After all, what
is it you want? You want to peep
into thig particular correspondence.
Sir, everybody knows that the corres-
pondence has been in the Press, and
everybody has read it. However, to
divulgle the confidence within the
Cabinet would be hurting the system,
Why you want the Prime Minister to
do something that is wrong and with-
out any substance? Don’t destroy the
system. This is my appeal to you.
Thank you very much.

SHRI ANANT RAM SHARMA:
Sir,. ..
(Interruptions)
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MR. CHAIRMAN: No, that is not
necessary.

SHRI ANANT RAM SHARMA:
It would be necessary, since Shri
Piloo Mody has stated certain things.
I think it is necessary,

MR. CHAIRMAN: Then why do you
speak? Your leader can speak...

(Interruptions)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Mr. Chairman,
Sir,...

(Interruptions)

SEVERAL HON. MEMBERS: The
Leader of the House should speak...

(Interruptions)

SHRI N. G. RANGA (Andhra Pra-
desh): It is not a regular debate.

SEVERAL HON. MEMBERS: We
want the Leader of the House. .

(Interruptions)

SHRI K. K. MADHAVAN: No court
of law is involved here,

SHRI PILOO MODY: Your leader
wag never in the House...

(Interruptions)

SHRI SHANTI BHUSHAN: May T,
at the outset, express my deep ap-
preciation on behalf of the Govern-
ment for the tenor of the speeches
which have been made this afternoon.
During the last week, for three days
out of five days, the business of the
House happened to get obstructed on
the issue of certain letters which the
hon. Member Shri Piloo Mody has
sought to describe as certain love
letters. Now, Sir, the honourable
Shri Piloo Mody has also sought to
give some advice to the Opposition
this afternoon. I would like to add
one word to that piece of advice, be-
cause so far as the age of the present
Opposition in this House is concern-
ed it is only 16 months. It is quite
clear. .



185 Re laying of
Correspondence between
Ex-Home Minister
AN. HON. MEMBER: So is the case
with you.

SHRI SHANTI BHUSHAN: That is
precisely what I am saying that the
present Opposition being so young,
just 16 months, it would be well to
listen to the words of advice of the
honourable Shri Piloo Mody who is a
veteran, so far as the Opposition is
concerned. ..

(Interruptions)

SHRI SITARAM XESRI (Bihar):
Shri Bhupesh Gupta is the senior-
most Rajya Sabha Member.

SHRI K. K. MADHAVAN: He says
that the Opposition is 16 months’ old.
He forgets that the Government is also
16 months’ old.

SHRI SHANTI BHUSHAN: Hon.
Shri Bhupesh Gupta who is an emi-
nent leader of the opposition...

SHRI GIAN CHAND TOTU (Hima-
chal Pradesh): Why does he not
listen to our advice? We have been
in the Government for thirty years.

SHRI SHANTI BHUSHAN: Hon.
Shri Bhupesh Gupta who is an emi-
nent leader of the Opposition is, of
course, in a unique situation. Normal-
ly, it is always the desire and the
effort of every leader of the Opposi-
tion to aspire for the Treasury Ben-
ches. He is unique in this respect and
he is determined to maintain his posi-
tion as a leader of the Opposition. He
has no desire at all ever to adorn the
Treasury Benches. I have listened to
his words of wisdom with rapt atten-
tion. He happened to refer to the
majority and the minority in this
House with reference to which Shri
Piloo Mody said one thing. I would
like to add one thing more to it. It
should not be merely the numbers,
but sometimes it should be the weight
also. If the Treasury Benches were
to be weighed against the entire
weight of the Opposition, I am sure,
Shri Piloo Mody being on our side,
the Treasury Benches would outweigh
the entire Opposition benches put to-
gether.
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SHRI BHUPESH GUPTA: I must
say that you have lost Rajnarain in
this House. But you have gained
Piloo Mody in this House. Therefore,
you are the gainer in any case.

SHRI SHANTI BHUSHAN: What I
want to say particularly is that it is
a happy thing that so many eminent
leaders of Opposition have said this
afternoon that the proceedings in this
august House should not be interrup-
ted and obstructed for any reason
whatsoever. There is such a strong
desire on the part of all sections of
the House to proceed with the normal
business of the House. But they have
maintained their stand so far as these
letters are concerned. Sir, before 1
make the stand of the Government
clear on that issue and appeal ts the
House not to ask for a bad precedent
and a wrong precedent being created,
I would first like to preface my re-
marks by saying that, Sir, you, as the
Chairman of this House, are the best
person to judge as to what would be
the proper thing in all the circum-
stances of the matter. So far as the
Glovernment is concerned, I would
like to say that the Government would
only be too anxious to abide by your
advice and to carry out your advice.
But, Sir, let me refer to one thing. It
has been said that there was some
correspondence between the then
Home Minister and the Prime Minister
on a certain subject and it has been
said that there would be no harm if
that correspondence is laid on the
Table of the House. ‘A parallel has
also been cited of the correspondence
with members of the public which
people in this country have with
Ministers. Shri Bhupesh Gupta has
said that when that correspondence
can be laid on the Table of the House,
what is the harm if the correspondence
between the Home Minister and the
Prime Minister is also laid on the
Table of the House? A reference has
also been made to some precedent. Of
course, Shri Piloo Mody has made a
reference to that precedent for what-
ever it was worth. I would like to
say that if a parliamentary system of
Government functions and has to
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function on the principle of joint res-
ponsibility, then what is the foremost
thing and requirement of that prin-
ciple of joint responsibility? Why is
it that Cabinet proceedings have al-
ways been kept secret? Does that
principle apply to Cabinet proceed-
ings when all the Ministers sit to-
gether and discuss certain issues and
have some exchange of views het-
ween themselves? Or is it that that
principle applies also to communica-
tions, either verbal or written, bet-
ween two Cabinet Ministers? With
the utmost humility on my part, I
would like to say that on principle,
there is no difference because, for
instance, in a Cabinet meeting all the
Cabinet Ministers may not be present.
There is no sanctity in all Cabinet
Ministers being present in a Cabinet
meeting. The idea is that for the
successful functioning of a parlia-
mentary democracy, it is of the ut-
most importance that there should be
a ‘wholly free and frank exchange
of views between one member of the
Cabinet and another member of the
Cabinet. And it has always been
stressed that this free and frank ex-
change of views and exchange of
ideas between Cabinet Ministers
would be hampered if the Cabinet
Ministers could be compelled to make
public whatever has transpired bet-
ween them to which a non-Cabinet
Minister has not been a party. A
communication which might be recei-
ved, a letter which might be received
from a member of the public is...
(Interruptions) Please just listen to
me. And whatever might be the sub-
ject matter of that correspondence, of
course, it would be entirely correct
that if the letter was not from the
Home Minister to the Prime Minister
because Shri Bhupesh Gupta referred
to some letter being written by Mr.
Shanti Bhushan to Mr. L. K. Advani
and some reply being sent by Mr.
L. K. Advani to Mr. Shantj Bhushan,
and of course, if there 1is a letter
written by Mr. Shanti Bhushan as
Mr. Shanti Bhushan to Mr. L. K.
Advani as Mr, L. XK. Advani, certainly
it is not an exchange of views bet-
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ween two Cabinet Ministers. But,
if there is a letter that Chaudhari
Charan Singh wrote as Home Minister
of the country to Shri Morarji Desai
as Prime Minister of the country,
then fertainly that communication
would. .. (Interruptions) May I just
complete? I would not take more
time. May I just complete?
SHRI KAMLAPATI TRIPATHI:
Let me ask a question,

(Interruptions)

SHRI SHANTI BHUSHAN: Please
let me complete. I will take just a
couple of minutes. Sir, this is what
I was submitting. Let this House, in
its anxiety to see, to look, to have a
peep at what was described as certain
love letters, not be a party to laying
down of a precedent which would be
wrong. But short of that, Sir., some
way can be devised and as I have
already said, the Government would
be willing to abide by the advice of
the Chairman because, Sir, if views
have been expressed, if an anxiety
has been expressed, if a desire has
been expressed, then a way should
be found, which might satisfy the
opinion in this House, namely, all
right, some way certainly can be
evolved. And, Sir, I submit with
great respect to the whole House
that you as Chairman should evolve
some method by which the anxieties
can be allayed and yet a bad prece-
dent may not be laid down on such an
important principle which has such
an important bearing on the func-
tioning of parliamentary democracy
and the principle of joint responsibi-
lity. .

oY 97 afy faEY: wraaT, §
g fafy @t Y & vF T ug
qeAr =rgar § fF 7 gfmar § Aiwda
# gfagrm ¥ 1 qar Geeg { ed
*faz F uF afces 747 7 9 Ffade ¥
TFAT W@ @Y, WIA qUTT HaAT O
ST TTT UF @ §, "AEnr sy
T ITHT FEATL § w17 a7 ot o
R FTIAAT T AT QI AT AY
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A FD AGATA H BI IgH! 3@ !
oIS AT FHST &7 a1 F@ & 7
FTF AT g7 AT F w7 IF
T ITH HIHEY AT Teq 6y F1E A9
At Tg € & aY #Ar gHTO wrfmEraee
& AT F1 TH AT KT FTAT T HTTFHTT
gt & fF o and wEm<d § w1 IF 3
I | fRaar qor § WX 39% #A=T FAT
gamar @ g ! ged ¥ owdEe
oYL SAIFAT FT I F@T JEar g |
7T 9T SAAT IST FISF F37 gAT ¢ WK
THY T HTT ASIET ST qTAET
F1 i &1 S T SAFT @) A7 7T 3
Tg Ay & fF o, IS sy § fawe
FFY &, farelt wgar) § o fgawy a=t
g1 gFT &, IT qUIH ITal &1 FAT I
JAY FT qfgF G g 7 gw A
qiferar 7e & ATET Ag JTAT ATRS & 06
A qAL H FAT  @ET  FHFRT ATAHIL
FAHTATET | IT Il & FHFdT =
fad 75 & A Fa1 ag 15 T § AT
faeg &, z@F @ @r 9 1§
gaaar § fF zad et awg &1 1%
SESF diga 1 I qgr wrar g |

.

MR. CHAIRMAN: I have heard
very patiently the discussion which
has taken place so far and I am very
keen that the proceedings of the House
should continue very smoothly. This
is agreed by one and all on this side
as well as on that side. The only thing
that is troubling Members of the Oppo-
sition is what they shou'd do for get-
ting the information which they have
been asking for for some days. If you
give me one day more, I will in my
capacity as the Chairman, try to con-
tact the Leader of the House and see
whether I can find out some soluticn
which may satisfy all of us. If it is
acceptable to the entire House, then
I will try to get hold of him, talk
to him, discuss with hip and see
whether some solution can be found
out which may satisfy all of you.
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SOME HON, MEMBERS: Agreed,

MR. CHAIRMAN: Then, No. 2, as
you have already promised just now.
I hope you will keep it up and allow
the business of the House to be car-
ried on. I will also keep it up. Give
me time for today gnd tomorrow, Let
the proceedings be smoothly carried
on. By tomorrow evening I will see
what I can do. Day after tomorow I
will come and let you know.

The Visva-Bharati (Amenhdment) Bill,
1978 —contd.

MR, CHAIRMAN: Mr, Bishambhoar
Nath Pande, you are to speak gp the
Visva-Bharatj Bill.

SHRI BHUPESH GUPTA (West
Bengal): Sir, may I request the hon.
Members to be here. Visva-Bharati ig
our great institution. I should like the
hon, Members to be present because
a bad Bill hag been brought forward
and we want to improve upon it.

[Mr. Deputy Chairman in the Chair]

SHRI BISHAMBHAR NATH PANDE
(Nominated): Mr. Deputy Chairman,
Sir, 1 am thankful to you for giving
me an opportunity to express my
views op the Visva-Bharati (Amend-
ment) Bill. g5 introduced in the Rajya
Sabha by the hon, Uhnion Education
Mmlster In the Statement of Objects
and Reasons the Minister has claimed
that “Every effort will be made to
preserve gnd promote the unique cha-
racter and ideals for which the great
institution was established.” In para-
graph 3 of his Statement, the Minister
has expressed his anxiety that:-“Com-
plaints were receiveq that the Visva-
Bharati was drifting away from the
ideals Gurudev had in mind a estah-
lishing it and the academic stand-
ards were going down. The Govern-
ment were disturbed at the develop-
'ments gnd were anxious to ensure
that the original character of the Uni-
versity be restored.” L
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